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r."i.sh] 
E, •• ion of Income Tax by Trans-

. porters 

7113. SHRI RAM SAMUJHAWAN: 
Will the Minister of FINANCE be 
pleased to stat c : 

(a) whether he is aware of the large-
sea e evasion of Income-tax by the trans-
porters who ho~d inter-State pern~its and 
operate their trucks through different 
States' registration numbcrs ; 

(b) if 10, h6W he proposes to mop 
up the Iacome-tax being evaded by these 
transporters and brin~ them to book; 

~, 

(c) whether as one of the measures 
to check such evasion, he proposes to 

- make it obligatory on the truck selling 
alents fo intimate to the Incoml! -t ax 
Officer concerned about the nelmO of the 
party purchasing the ch~ sis; and 

(d) if not, the other measures pro" 
pOled to check such evasion' 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (d) 
There is no evidence to show that there 
is larle scale evasion of Income·tax by 
the transporters holding intcr·State per-
mits. The legislative measures to check 
the evatioQ of tax are constantly u!1der 
Itudy and Government's act ion on it 
Icta rtfleeted in the leaislation introduc-
ed in 'arJlament. 
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Exporters Irn'olved jn Uacket at Palam 
Airport 

7114. SHRJ ANANDA PATHAK: 
Will the Miniskr of FINANCE be plea-
sed t l) rc.f0r to the reply gi vcn to U n-
starred QUt'st ion No. 3 () 64 on ] 9th 
April, 1985 regarding seizure of export 
garments at Palarn Airport and state: 

(a) the p.llliculars of the 25 gar-
menls cxp~n{<.:rs involved in the r~lcket 
at (he P.ilam AiqY)rt and the names of 
their propri ctorsfDircct ors/Partn crs ; 

(b) whclIl'~r any action has been 
taken ~'gairst such exporters unuer the 
Export Trade Order ; 

(c) if so, thl' derails tht..reof; and 

(d) if not, the action has becil taken 
and reasons tlt'erc\.)f ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (d) 
Pollowipg ~dzure of export consignments 
of garments at Delhi Airport during 
April, 1985, initially 25 cxp.)rters were 
Sllspectl d to be involvl'd; on dc' ailed 
scrutiny of documents only 22 ex porters 
have been found prima facie involved in 
the attempt to unauthorised exports of 
garments. Since the case agair;st these 
exporters are stdl ul~dcr investigation. 
it is not in public interest to disclose 
further dcta;ls at this stage. Appropri-
ate action wil1 be taken asainst thole 
found Iuil ty, 




